
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
(Office of the Registrar General at Srinagar) 

***** 

Subject:- Adoption of guidelines for the field t rai ning component of 
the induction training of Civil Judge (Junior Division) . 

ORDER 

No: /=!o f 2026/RG Dated: :;._q .10.2026 

Sanction is hereby accol-ded to the: 

a) Adoption of guidelines governing the fi el d training component 

of the induction training of Civ il Judg es (Junior Div ision) , as 

per Annexure-"A" to this order; and 

b) Imparting of institutional training component of til e induction 

training of Civil Judges (Junior Division), in accordance with 

tile module prescribed by the Jammu and Kashmir Jud icial 

Academy. 

By Order. 

No.: t!j/.3:>8!:::>" ---t.t;.Lf /RG/GS 
Copy to the: 

~ 
(M.K. Sharm~lt\f1o 
Registrar General 

Dated: "Y7 .10.2026 

1. Princ ipal Secretary to Hon 'ble the Chief Justice, High Court of J&K and Ladakh; 
2. Secretary to Hon 'ble Mr./Mrs. Just ice ____________ _ 

.... . for information of their Lordships. 

3. Commissioner/Secretary to Government, Department of La w, Justice and 
Parliamentary Affairs, Civil Secretaria t, Sri nagar; 

4 . Registrar Vigilance, High Court of J&K and Lada kh , Srinagar; 
5. Director, J&K Judic ial Academy, Srinagar; 
6. Reg istrar Rules, High Court of J&K and Ladakh, Srinagar; 
7. Reg istrar (I.T) Computers , High Court of J&K and Ladakh, Srinagar ; 
8. Registrar Judicial, High Court of J&K and Ladakh , Jammu/Srin agar; 
9. All Princ ipal District and Sessions Judges, UTs of J&K and Ladakh; 

10. CPC, e-Courts, High Cou rt of J&K and Ladakh, Srinagar; 
.. ..... for information and necessary action. 

11. Incharge NIC, High Court of J&K and Lad akh for information and with the 
request to get the same uploaded on the official website of the Hon'ble High 
Court. 

12. Incharge Library, High Court Wing Srinagar/]ammu for info rmat ion and for 
keep ing the record of the sa me. 

13. Order File. 

Re~it. r\~ 



Annexure-"A" 

GUIDELINES FOR THE FIELD TRAINING COMPONENT OF 
THE INDUCTION TRAINING OF CIVIL JUDGE (JUNIOR 

DIVISION) 

****** 
The following guidelines shall govern the field training component of the 

induction train in g of Civil Jud ge (Junior Division) posi ti oned in various courts 

for the purpose of acquiring practical experience in judicial fun ctioning under 

the supervision and guidance of des ignated Mentor Judg es. 

1. Reporting and Assumption of Field Training 

1.1. Upon being positioned at the designated station, each Trainee Civi l 

Judge (Junior Division) shall report to the Judicial Officer who has been 

assigned the additional charge of the court in which the trainee has been 

posi ti oned. 

1.2. The trainee shall report at the station of positioning and shall promptly 

communicate the fact of such reporting to the Judicial Officer holding the 

additional charge of the concerned court . The report of joining at the station 

shall be transmitted to the said Judicial Officer for information and record. 

1.3 . The Judicial Officer holding the additional charge of the concerned court 

shall function as the Mentor Judge for the trainee positioned in that court 

and shall be responsible for supervising, guiding and assessing the trainee 's 

practical training. 

2. Mandatory Presence at the Station of Positioning 

The Trainee Civil Judge (Junior Division) shall remain stationed at the place 

of positioning throughout the period of field training and shall not leave the 

station without prior permission of the competent authority. 

3. Exercise of Judicial Powers 

3.1. The Trainee Civil Judge (Junior Division) shall exercise the powers of a 

Judicial Magistrate First Class only to the extent specifically conferred by the 

High Court from time to time and in accordance with the terms, conditions 

and limitations of such conferment. 

3.2. The tra inee shall exercise the aforesaid powers on all days, as and when 

required, subject to the applicable directions of the High Court and the lawful 

allocation of duties . 

3.3. Th e exercise of such powers shall be confined strictly to the functions 

authorised by the High Court. Nothing contained in these guidelines shall be 

construed as conferring any additional judicial or administrative power upon 

the trainee. 

4. Continuance of Regular Judicial and Administrative Functions 

4.1. All regular judicial work of the court in which the trainee has been 

pos itioned shall continue to be discharged by the Judicial Officer holding the 
addit ional charge of that court. 



4.2. All adm inis t atlve fu ncti ons <J ltach d to the court, includi ng sup rv rsron 

of the court establ ishment, ma in tenanc of r cords and other administ rative 

responsibil ities, sha ll continue to b dlscharg d by· th - Jud icial Officer 

hold ing the add itiona l charg . 

4 .3. Th respon sibilili s r I Ling to the pr paralion, processing and drawal of 

sa lary bill s of th court staff and the Trainee Ci vil Judge (Junior Division), as 

applicable, shall also remain wi th the Judicial Officer· holding the additional 
charge. 

4.4. The positioning of a t ra inee in a court shall not, by itse lf, be construed 

as a tran sfer of the regu lar judic ial or adm inistrative responsibilities of that 

court to the trainee . 

5. Training During Regular Court Sittings 

5.1 . On the days fixed by the respective Principal District and Sessions 

Judges for the Judicial Officers holding additional charge to pres ide over the 

conce rn ed courts, the train ee shall sit in court and participate in the training 

proceedings under t he direct supervision of the Mentor Judge. 

5.2. During such sittings, th e trainee shal l, as directed by th e Mentor Judge: 

a. Observe the conduct of proceedings and the manner in which judicial 

discretion is exercised at different stages of a case ; 

b. Record or prepare statements of witnesses, wherever appropriate and 
as instructed; 

c. Prepare draft orders in matters taken up by th e court; 

d. Undertake exercises in recording proceedings, framing appropriate 

questions, analysing ev idence and appreciating submiss ions of 

counsel; 

e. Study the manner of dealing with interlocutory applications, 
procedural object ions and other matters arising during the hearing of 

cases; and 

f. Undertake such oth er practical exercises as may be assign ed by the 
Mentor Judge for develop ing judicial skills and procedural competence . 

5.3. The Mentor Judge shall ensu re that the trainee receives meaningful 

exposure to actual court proceed ings and is provided appropriate guidance 
on the legal and procedural aspects arising during the course of such 
proceedings. 

6. Case Preparation and Drafting Exercises on Non-Sitting Days 

6.1. On days when th e Judicia l Officer hold ing the additiona l charge of the 

concerned cou rt is not schedu led to pres ide over that court, the trainee sh al l 

uti li se the avai labl e tim e for systematic preparation of cases listed for the 
next sitting of the court and for undertak ing judicial drafting exercises under 

the guidance of t he Men tor Judge. 

6.2. For this purpose, th e tra inee shall peruse the case fil es listed for th e 
next sitti ng of the court and undertake the following exercises, according to 

the procedural stage at which each case is next listed: 

a. Civil cases: Exam ine th e plea dings, documents and other relevant 
material and prepare draft issues wh erever the stage of the 
proceedings so requires . 



b. Criminal cases: Exa mine th e po li ce 1-cport , complai nt, statements, 
documents and other releva nt materi al, as app li cable, and prepare 
draft cha rg es whe rever the stag e of th e proceedings so requi res . 

c. Draft judicial orders: Prepare draft orders in civi l and crimina l 
matters, including in terlocutory appl ica ti ons and procedura l matters 

that are likely to be taken up at t he nex t sitt ing. 
d. Final judgments in civil cases: Identify cases r ipe for fina l 

adjudication and prepare draft judgments after examin ing the 

pl eadings, issues , evid ence, submissions and appli ca bl e law . 
e. Final judgments in criminal cases: Identi fy cases ripe for f inal 

adjudication and prepare draft judgments after examining the charge, 
ev idence, statements of the accused, submissions and applicable law. 

f . Final orders in civil applications: Prepare draft fi nal ord ers in civil 
applications, having regard to the nature of th e application, th e 

applicable legal provisions and the material available on th e record . 
g. Examination of accused: In appropriate criminal cases , prepare 

draft questions to be put to the accused under Section 313 of the 
Code of Criminal Procedure, 1973, or th e corresponding prov isi on 
under Section351 of the Bharatiya Nagarik Suraksha Sanhita, 2023, 

as applicable to the proceedings. 
h. Other judicial exercises: Undertake such further exercises in 

appreciation of ev idence, determination of issues, application of 
statutory provisions, assessment of pleadings and prepa ration of 

reasoned judicial orders as may be directed by the Mentor Judge. 

6.3 . The drafting exercise in each case shall correspond to the actual 

procedural stage at which the matter is next coming up for hearing . The 
trainee shall, therefore, not undertake drafting as an isolated academic 
exercise but shall examine each file with a view to understanding the precise 

judicial action required at the next stage of the proceedings . 

6.4 . The trainee shall study the complete case file to the extent necessary 
for understanding the facts, issues involved, procedural history, evidence on 
record, applicable statutory provisions and the questions requ1nng 

determination. The object shall be to ensure that the tra inee has 
comprehensively understood the case and is prepared to deal with the stage 

for which it is listed. 

6.5. Th e draft orders, issues, charges, questions and judgments prepared by 

the trainee shall be submitted to the Mentor Judge for examination and 

guidance. The Mentor Judge may discuss the draft with the train ee, identify 
deficiencies and require revisions wherever necessary. 

6 .6. The draft prepared by th e tra inee sha ll remain a training exercise. It 
shall not be treated as an order or judgment of the court, nor shall it be 

pronounced, issued or incorporated into the judicial record as a judicial 
determination merely by reason of its preparation during training . 

7. Assessment of Case Preparation by the Mentor Judge 

7.1. Th e Mentor Judge shall co ntinuously assess the trainee's prepara t ion of 

cases listed for regular hearing and the quality of the draft orders, issues, 
charges and other exercises undertaken under Guideline 6. 



~~ 

7. · 11 II , inl ·r ·111 , L I< ' inl nsid r tion : 

'dur 1 1 i to ry of th e case; 

L1. 1• qu ir ing cl t r·mination at the r levant 

f th statutory provi sions and 

d umentary vid nee and oral evid ence , 

propos d pmc dura l course and th e re lief or order 

d; 
f . o h r n - , tru ctur - and lega l r·ea son in g in th e drafts 

pr par d; and 
g. Dili g nc , pun ctu ality, co ns istency an d willingn ess to incorporate 

guidanc and corr ct identi f ied def icie ncies . 

7 .3 . Th e Mentor Judge sha ll m ainta in a di screet record of obse rvations 

r garding the train ee 's perfo rmance, progress, str·engths and areas req uiring 

improv m ent . Su ch observations sha ll be kept rea dy for transmission to t he 

Judi c ial Aca demy wh enever call ed for or required under the directions issued 
by t he High Court or the Judi cia l Academy. 

8. Assig n ment and Evaluation of Draft Final Judgments 

8. l . Til e Mento r Judge sha ll assign to each train ee a suff icient number of 

cases for til e pre paration of draft final judgm ents in both civil and criminal 
m atters. Th e cases se lected sha ll , as far as pr·acticable, provid e ex posu re to 
different categories of disputes, pr·ocedural stages and questions of law. 

8 .2 . Th e assignments shall be made regularly throughout the field training 
period, having regard to th e nature and compl ex ity of the cases avai lable, 
th e trainee 's progress and th e tr·a ining obj ectives prescribed. 

8.3. Each draft judgm ent shall be prepared independ ent ly by th e trainee 
afte r exa mining the rel evant case record and id entifying the facts, issues or 
points for determination, applicable law, evidence, submission s and reasons 
necessa ry for arriving at a conc lusion. 

8.4. Th e Mentor Judg e sha ll evaluate each draft judgmen t with part icular 

refe rence to : 

a. 
b. 
c. 
d . 

e. 
f. 

g . 

Appreciation and analysis of th e evidence on record; 
Fo rmulation and determination of the points requiring adjudication; 
Correct application of substantive and procedural law; 

Consid erati on of th e re levant statutory provisions and binding 
prece dents; 

Log ica l reasoning and consiste ncy between f indings and conclusions; 
Clarity, st ru cture , language and co mpleteness of t he judgment ; and 

Compli a nce with th e applicabl e legal requirem ents governing the form 
and contents of a judgment . 

8.5. 
a nd 

The Mentor Judge sha ll di scuss th e defi c iencies, if any, with th e tra inee 
m ay req uire t he draf t to be rev ised or rewritte n so th at th e trai nee 

derives m ax imu m ben fit from th e exercise . 



.6. The valuat -d dr ft j ud men s, along wi th th observations of the 

Men or Judg , shall b pt r dy for submi sian to the Judicial Aca demy as 

and wh n call d fo r. Th numb r, n tu r and schedule of such ass1 gnments 

rna b furth r r· gul t d by the Judicial Ac demy through supplementary 

in tructio ns issu d from tim to time. 

9. General Supervision and Compliance 

9.1. Th e train sha ll comp ly with th e dir cti ons of the Mentor Judge 

conce rning th e cond uct and sch eduling of training acti v ities, th e pre paration 

of ass igned cas s and the submission of draft jud icia l work . 

9. 2. Th e Mentor Judge shal l ensure that the t raining is conducted in a 

st ructu red manner and that the trainee is pr-ogress ively exposed to the 

pract ical req uirements of j udi cial work, without disruption of th e reg ular 
functioning of the co urt. 

9 .3. The respecti ve Prin cipal District and Sessions Judges shall facilitate the 

implementation of these guidelines in their distri cts and ensure that the 

prescribed arrang ements for court sitt ings, supervision and t raining are 
followe d. 

9.4 . Al l trainees shall mainta in the co nfiden tiality of jud icial records and 

proceedings and shall observe the stan da rds of conduct, discipline and 

professional responsibili ty applicable to judicial officers. 

9 .5. Th e Judicial Academy may seek reports , assessm en ts , dra ft judgments 
and oth er traini ng material from th e Mentor Judges th rough th e concerned 

Principal District and Sessions Judges at any stage of th e fie ld tra ining 

com ponent. 

9.6 . An y difficulty arisi ng in the imp lementation of th ese guidel ines shall be 
brough t to the not1ce of th e co mpetent authori ty for app ropr iate direct ions. 

10. Objective of Field Training 

Th e fi eld training component shall be directed towards ensuring that each 

Tra inee Civil Judge (J unior Divis ion) develops the pract ical competence, 
analyti cal ability, procedural understa nding and Judicial writ ing skills requ ired 
for th e Indepen dent discharge of judicial responsibilities. The Mentor Judges 

shall accordingly endeavou r to make th e tra ining substantive, cont inuous 

and outcome-oriented, so that th e tra inee acquires familiarity with the 

com plete process of judicia l deci sion -making in civil and crimi nal matters. 

These guidelines sha ll be r ad subject to the applicab le orders and directions 

of he High Court and the inst ru tions iss ued by th e Judicial Academy from 

t ime to t ime. 
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